IN THE NATIONAL COMPANY LAW TRIBUNAL, NEW DELHI
COURT-III

Item No.104
IB-3344(ND)/2019

IN THE MATTER OF:

Sonal Batra & Anr ....FINANCIAL CREDITOR
Vs.

M/s Supertech Ltd. ) ....CORPORATE DEBTOR

SECTION
U/s 7 of IBC Order delivered on 24.03.2021

CORAM:

DR. DEEPTI MUKESH

MEMBER (JUDICIAL)
SHRINARENDER KUMAR BHOLA
MEMBER (TECHNICAL)

PRESENT:
For the Applicant/FC : Mr. Mareesh Pravir Sahay, Ms. Eccha Shukla,
Ms. Awanitika, Advocates.
For the Respondent/CD : Mr. Satish Rai and Mr. Akhi] Shankhwar, Advocates.

from the order of the Hon’ble Supreme Court dated 19.01.2021, in relation to
seeking refund with respect to the withdrawn applications due to non-compliance
of the Ordinance dated 28.12.20109.

List the matter on 19 April, 2021 for further consideration.
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